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HLIAT. 2662(H).— FET TFHE 7 Gy oY @S areaared (I & ST & ATIHT T 7o
afarfAaw) 1962 (1962 FT 50) (e T0# =8 Tt I ATSATH=H Fgr 747 §) T amer 3 it 374 (1) F Jefie [Ty
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A A, Hl T TLHIT Ih ATATHAH T &7 6 AT ITLATT (1) FT T&T ARRAT T TINT Fd §T TAG GIT
T T g B 29 srfergEeT & doy aeEn # At afi § areuearea e % o v & afewe #51 as

ERIEs I

ST R TLHTT I ATAAAH 6T G 6 AT ST (4) FIT TaT TTRAT AT TINT Fd g0, Tg Haer adt g
o I 9 & ISTART A7 ATAHTT TH FTIUT F THF T ARG H FGT TR H [ g & aory, a6t oo
T BT S(ea4 A Fqee forties § Mg gri
ey &7 @ias areuere afafaew, 1962 # ey 10 F wefiw Gt ff afafd & oo iRam atww
Fraree forfes qoiaar savarht Rl s areuerss & gwfaa B ff g o 3T 9w & fFwg # e q@rar

FIAT FEATET LT ST FHAT
TTEA
ATIRT — TrefterT ST - ST - (&
il e T ATH qq g, ki
|. ’ TRAT R | T H#ie
1 2 3 4 5 6
1 Tsar 43 00 15 64
TTIHT — ST orar - w= TS — &
oA e T 919 ga . bkl
. ’ FFAT LRy T e
1 2 3 4 5 6
1 FTET 127/1 00 02 04
2 EEil 41 00 12 30
3 AW AT 18/9/%T 1 00 23 90
24/%T 2 00 28 80
9 & 19 00 14 40
AT — TS IEEIRE s T — [E0q
wH T FT A g |, ki
. ' TR T T Hex
1 2 3 4 5 6
1 I At 238/1 00 26 10
2 TS 1834/1 00 03 00
1650/1 00 15 48
1604 00 11 17
3 CIEELS 832/2 00 25 74
495 00 28 30
487 00 49 22
484 00 16 36
4 BIEIERIEl 216 00 07 92
245/1 00 23 94
133 00 05 38
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HILT T TSIA . AHTYTL

1 2 3 4 5 6
5 ATHRSIAT 718 00 31 74
1090/2 00 06 30
828 00 28 08
776/1 00 01 80
6 sftererat 342/1 00 14 40
342/2 00 61 56
692/2 00 36 00
AT — AL T - g T — A
il T T ATH g 9. ki
q. ) TRIL TR | T HI
1 2 3 4 5 6
1 EEIS 542/%#Y 1 00 13 68
542/%# 2 00 13 68
543 00 09 72
ESLC 1 122/2 00 04 26
T3 342 00 14 17
116 00 05 40
116/1 00 05 50
364/2 00 06 72
4 [EAERIGRES 570 00 19 31
567/1/FT 1 00 07 80
567/1/4T 2 00 05 10
567/4 00 24 60
567/5 00 57 00
589/2 00 12 50
585 00 05 82
703/4 00 26 50
28/1 00 11 82
28/2 00 09 68
817/2 00 11 20
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3 4 5 6
[EIERIGRUEY 1229/3 00 01 33
1227/1 00 29 66

93 00 30 42
89/ 1 00 11 70
89/TT 2 00 07 92
89/t 3 00 08 10
808/2 00 38 75
74381 1 00 22 80
74351 2 00 30 00
1318/20/Tt 54 00 43 50
1229/2 00 14 20
992/1 00 17 10
212 00 25 20

213 00 25 76

219 00 05 50
2186/1/tFT 3 00 03 30
2186/3 00 03 52
882/2 00 23 20
883/3 00 06 74
889/ 1 00 27 90
896/1 00 10 70
894/1 00 08 56
956/1/FT 2 00 16 62
2220/3T 43 00 45 60
2220/%1 103 00 23 10
2220/F4Y 118 00 56 40
2189 00 01 35
2082/3 00 01 84
2082/4 00 01 00
2087/3/FT 4 00 02 30
2131/3 00 06 77
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HILT T TSIA . AHTYTL

1 2 3 4 5 6
sfHTER 2133/2/3%T 1 00 12 94

2133/2/F%T 2 00 04 70

2179/4/9%T 3 00 11 18

2186/1/Ft 2 00 02 78

887 00 31 02

2172/3 00 02 00

2131/2 00 07 29

2140/2 00 16 16

866/2 00 05 14

862/3 00 04 88

2182 00 16 90

2182/t 2 00 17 44

2067/2/F#T 1 00 10 00

2220/&Fr 00 76 08

919 Tt 00 10 67

7 FeEX 489 00 09 67
492 00 15 87

459/2 00 07 32

8 ATEARTE 165/3 00 04 32
75 00 08 50

AT7/1/85T 1 00 23 40

47/2 00 07 70

9 AGUA (TTHIER) 64/TT 1 00 25 74
64/ 2 00 14 55

64/9T 3 00 13 68

96/Tht 38/FT 1/8hT 1/3FT 1 00 11 12
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ATAHT — HidAYL ST — qrer T — A
wH T T AT gqu g, ki
|. ‘ TRAT TR | T i
1 2 3 4 5 6
1 IHAT 379 00 02 11
378 00 17 07
414 00 07 23
413/2 00 03 82
946 00 11 68
922 00 02 61
CIEK 259 00 03 67
R ICAED 85 00 01 15
50 00 01 68
ERUIERA 175 00 18 01
T 192 00 15 31
270.002 00 12 50
625 00 21 38
6 IGE NS 827 Teht 00 21 68
648 00 14 90
7 IEEREIN 1267 00 00 26
1266 00 22 78
1265 00 19 40
921 00 12 16
926 00 27 51
927 00 15 97
8 TRT 438 00 35 96
407 00 17 73
349 00 02 16
9 HATTE 43 00 15 12
41 00 28 26
45 00 09 00
51 00 00 64
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HILT T TSIA . AHTYTL

1 2 3 4 5 6

FATTE 52 00 32 76

54 00 03 36

57 00 26 46

10 ST 300 00 13 07

326 00 18 60

231 00 77 70

227 00 08 18

228 00 28 02

143 00 08 80

146 00 13 19

146/t 1 00 18 64

144 00 18 84

136 00 45 00

175 00 18 34

303/44T 3 00 46 83

11 TOHART 297 00 15 04

292 00 05 30

ATIHT — AT ISR A CRIET ) ST — Ead
wH T T ATH gqaqq

q. ' ' TRIX TR | T

1 2 3 4 5 6

1 ECLCICI 302 00 13 08

2 CIGIEISIRGRELS)) 349 00 00 75

350 00 20 27

432 00 03 01

3 HTH 41 648 00 05 71

674 00 07 66

4 HAT 190 00 02 00

150 00 00 51

2 3 4 5 6

5 AT 83 00 10 50

88 00 11 64
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AT — EHET ST — arE-a (s9TEETT) T — T
Al e T ATH o . ik
g. ’ FRAT TR | i He
1 2 3 4 5 6
1 HTIN(E) 112 00 31 33
121 00 00 10
117 00 15 66
107 00 10 69
113 00 00 51
ngl'Fﬁ?vr 317 00 08 00
=HTWET 101 00 02 58
103 00 02 91
184 00 07 34
293 00 03 85
468 00 00 75
509 00 58 33
4 RCLAS 204 00 19 53
ATHT — ATGOT ST — J19-90% (SATEFIST) T — O
il T T ATH g q. ki
H. i FFRAT TR | T i
1 2 3 4 5 6
1 EIEE]] 522 00 15 81
523 00 05 06
524 00 01 79
314 00 09 78
2 CETEIRI 19 00 02 66
202 00 03 15
AT — IR ST - FTa-aTE (FFTEEieT) T — T
il e T ATH g . ik
|. ‘ TRAT TR | T HI
1 2 3 4 5 6
1 SIaeT 285 00 16 80
242/ Ty 2 00 18 50
2 EESH 531 00 04 37
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ATAHT — g (IR) ST — aTa-aE (FETEETeT) ST — [&Ad
i e T ATH qEU
|. | ' FRIT X | T A
1 2 3 4 5 6
1 LIS EY 301 00 04 74
453 00 04 16
2 FLAT 53 00 08 76
3 T 259 00 08 51
T — T SET - FE-9% (FATHFIST) TS — E0d
A e T ATH qEU
|. ’ ' TRAT TR | T i
1 2 3 4 5 6
1 qra 172 00 20 97
AT — T ST — Tt TS — &0
Al T T ATH T
L} ’ ' FRERA TIX | 9 Hiex
1 2 3 4 5 6
1 farst 109 00 10 98

[FT. &. #17-11017/5/2022-5312-1/5-44402]
T FHIY AT, 1A% gf=a

MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 26th May, 2026

S.0. 2662(E).— Whereas, by the notification of the Government of India in the Ministry of Petroleum and
Natural Gas, published in the Gazette of India no. 5474, Part-II, section-3, sub-section (ii) dated 8" December, 2025
vide S.0. No. 5662(E) dated the 8" December, 2025, issued under sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962),(hereinafter referred to as the said
Act), the Central Government declared its intention to acquire the right of user in the land specified in the Schedule
appended to that notification for the Purpose of laying of Pipeline from Village Chudva, District Kutch, State of Gujarat
to Panipat, State of Haryana under New Mundra Panipat Pipeline Project by Indian Oil Corporation Limited in Taluka
Gandhidham, Anjar, Bhachau and Rapar of District Kutch, Taluka Santalpur of District Patan, Taluka Bhabhar,
Deodar, Lakhni, Tharad, Rah (Tharad) and Suigam of District Vav-Tharad (Banaskantha), Taluka Dhanera of
District Banaskantha in State of Gujarat.

And whereas copies of the said Gazette notification were made available to the public by 08.12.2025. And
whereas, under sub-section (1) of section 6 of the said Act the Competent Authority has submitted report to the Central
Government.

And whereas, the Central Government, after considering the said report and on being satisfied that the said
land is required for laying the pipeline, has decided to acquire right of user therein.

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline.
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And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for la the pipeline shall, instead of vesting in the Central
Government, vest on the date of publication of the declaration, in Indian Qil Corporation Limited, free from all
encumbrances.

Indian Qil Corporation Limited shall be exclusively liable for any compensation in terms of Section 10 of the
P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter relating
to the pipeline.

SCHEDULE
Taluka — Gandhidham District — Kutch State — Gujarat
NSL'. Name of the Village Khasara No. Hectare ':rfez Sqmir,
1 2 3 4 5 6
1 Chudva 43 00 15 64
Taluka — Anjar District — Kutch State — Gujarat
NS(I)'. Name of the Village Khasara No. Hectare ':rfez Sq.mtr.
1 2 3 4 5 6
1 Varsana 127/1 00 02 04
2 Vidi 41 00 12 30
3 Nagalpar Nani 18/9/paiki 1 00 23 90
24/paiki 2 00 28 80
9 paiki 19 00 14 40
Taluka — Bhachau District — Kutch State — Gujarat
NS(I)'. Name of the Village Khasara No. Hectare ':rfez Sqmr.
1 2 3 4 5 6
1 Chirai Moti 238/1 00 26 10
2 Bhachau 1834/1 00 03 00
1650/1 00 15 48
1604 00 11 17
3 Chhadwada 832/2 00 25 74
495 00 28 30
487 00 49 22
484 00 16 36
4 Samakhiali 216 00 07 92
245/1 00 23 94
133 00 05 38
5 Lakadiya 718 00 31 74
1090/2 00 06 30
828 00 28 08
776/1 00 01 80
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HILT =T TSI AT

11

1 2 3 4 5 6
6 Shivlakha 342/1 00 14 40
342/2 00 61 56
692/2 00 36 00
Taluka — Rapar District — Kutch State — Gujarat
NS:)'_ Name of the Village Khasara No. Hectare ':rfez Sqmir.
1 2 3 4 5 6
1 Chitrod 542/paiki 1 00 13 68
542/paiki 2 00 13 68
543 00 09 72
2 Dedarva 122/2 00 04 26
3 Sai 342 00 14 17
116 00 05 40
116/1 00 05 50
364/2 00 06 72
4 Kidiyanagar 570 00 19 31
567/1/paiki 1 00 07 80
567/1/paiki 2 00 05 10
567/4 00 24 60
567/5 00 57 00
589/2 00 12 50
585 00 05 82
703/4 00 26 50
28/1 00 11 82
28/2 00 09 68
817/2 00 11 20
1229/3 00 01 33
1227/1 00 29 66
93 00 30 42
89/paiki 1 00 11 70
89/paiki 2 00 07 92
89/paiki 3 00 08 10
808/2 00 38 75
743/paiki 1 00 22 80
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1 2 3 4 5 6
Kidiyanagar 743/paiki 2 00 30 00
1318/20/paiki 54 00 43 50

1229/2 00 14 20

992/1 00 17 10

5 Vekra 212 00 25 20
213 00 25 76

219 00 05 50

6 Bhimasar 2186/1/paiki 3 00 03 30
2186/3 00 03 52

882/2 00 23 20

883/3 00 06 74

889/paiki 1 00 27 90

896/1 00 10 70

894/1 00 08 56

956/1/paiki 2 00 16 62

2220/paiki 43 00 45 60

2220/paiki 103 00 23 10

2220/paiki 118 00 56 40

2189 00 01 35

2082/3 00 01 84

2082/4 00 01 00

2087/3/paiki 4 00 02 30

2131/3 00 06 77

2133/2/paiki 1 00 12 94

2133/2/paiki 2 00 04 70

2179/4/paiki 3 00 11 18

2186/1/paiki 2 00 02 78

887 00 31 02

2172/3 00 02 00

2131/2 00 07 29

2140/2 00 16 16

866/2 00 05 14

862/3 00 04 88

2182 00 16 90




[T 1l—=ve 3(ii)]

HILT =T TSI AT

13

1 2 3 4 5 6
Bhimasar 2182/paiki 2 00 17 44
2067/2/paiki 1 00 10 00
2220/paiki 00 76 08
919 paiki 00 10 67
7 Adesar 489 00 09 67
492 00 15 87
459/2 00 07 32
8 Lakhagad 165/3 00 04 32
75 00 08 50
47/1/paiki 1 00 23 40
4712 00 07 70
9 64/paiki 1 00 25 74
Lakhpat (Bambhansar)
64/paiki 2 00 14 55
64/paiki 3 00 13 68
96/paiki 38/paiki 1/paiki 1/paiki 1 00 11 12
Taluka — Santalpur District — Patan State — Gujarat
NS(I)'. Name of the Village Khasara No. Hectare ':rfez Sqmr.
1 2 3 4 5 6
1 Bakutra 379 00 02 11
378 00 17 07
414 00 07 23
41372 00 03 82
946 00 11 68
922 00 02 61
2 Babra 259 00 03 67
3 Patanka 85 00 01 15
50 00 01 68
4 Varnosari 175 00 18 01
5 Kilana 192 00 15 31
270.002 00 12 50
625 00 21 38
6 Santalpur 827 paiki 00 21 68
648 00 14 90
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2 3 4 5 6
7 Piprala 1267 00 00 26
1266 00 22 78
1265 00 19 40
921 00 12 16
926 00 27 51
927 00 15 97
8 Garambadi 438 00 35 96
407 00 17 73
349 00 02 16
9 Keshargadh 43 00 15 12
41 00 28 26
45 00 09 00
51 00 00 64
52 00 32 76
54 00 03 36
57 00 26 46
10 Charanda 300 00 13 07
326 00 18 60
231 00 77 70
227 00 08 18
228 00 28 02
143 00 08 80
146 00 13 19
146/paiki 1 00 18 64
144 00 18 84
136 00 45 00
175 00 18 34
303/paiki 3 00 46 83
11 Ranmalpura 297 00 15 04
292 00 05 30
Taluka — Bhabhar District — Vav-Tharad (Banaskantha) State — Gujarat
ng. Name of the Village Khasara No. Hectare ':rf; Sq.mtr.
1 2 3 4 5 6
1 Indarva Juna 302 00 13 08
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2 3 4 5 6
2 349 00 00 75
Tanavada (Tanvad)

350 00 20 27

432 00 03 01

3 Bhabhar Nava 648 00 05 71
674 00 07 66

4 Karela 190 00 02 00
150 00 00 51

5 Abasana 83 00 10 50
88 00 11 64

Taluka — Deodar District — Vav-Tharad (Banaskantha) State — Gujarat
NS:J'_ Name of the Village Khasara No. Hectare ':\rfei\ Sq.mtr.

1 2 3 4 5 6
1 Manpura(Dhu) 112 00 31 33
121 00 00 10

117 00 15 66

107 00 10 69

113 00 00 51

2 Dhunsol 317 00 08 00
3 Chibhda 101 00 02 58
103 00 02 91

184 00 07 34

293 00 03 85

468 00 00 75

509 00 58 33

4 Makhanu 204 00 19 53

Taluka — Lakhni District — Vav-Tharad (Banaskantha) State — Gujarat
NS(I)'. Name of the Village Khasara No. Hectare ':rfez Sqmr.

1 2 3 4 5 6
1 Chalva 522 00 15 81
523 00 05 06

524 00 01 79

314 00 09 78

2 Achhavadiya 19 00 02 66
202 00 03 15
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Taluka — Tharad District — Vav-Tharad (Banaskantha) State — Gujarat
Sl . Area
No. Name of the Village Khasara No. Hectare Area Ssqmir,
1 2 3 4 5 6
1 Jetda 285 00 16 80
242/paiki 2 00 18 50
2 Sedla 531 00 04 37
Taluka — Rah (Tharad) District — Vav-Tharad (Banaskantha) State — Gujarat
Sl. . Area
No. Name of the Village Khasara No. Hectare Area Sqmir,
1 2 3 4 5 6
1 Ghodasar 301 00 04 74
453 00 04 16
2 Arantava 53 00 08 76
3 Duva 259 00 08 51
Taluka — Suigam District — Vav-Tharad (Banaskantha) State — Gujarat
Sl . Area
No. Name of the Village Khasara No. Hectare Area Sqmr.
1 2 3 4 5 6
1 Soneth 172 00 20 97
Taluka — Dhanera District — Banaskantha State — Gujarat
Sl . Area
No. Name of the Village Khasara No. Hectare Area Sqmr.
1 2 3 4 5 6
1 Vinchhivadi 109 00 10 98

[F. No. R-11017/5/2022-OR-1/E-44402]
HARIT KUMAR SHAKYA, Under Secy.
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